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(c) The exchange is likely to be 
replaced by the middle of the 7th 
Plan. 

l 

[En!lisn) 

Introduction of STD Facility Between 
Jaipur and District Headquarter. in 

Rajasthan 

Ill. SHRI MOOL CHAND 
DAGA: Will the Minister of COM-
MUNICATIONS be pleased to 
state ; 

(a) when his Ministry took a 
decision to introduce STD facility bet-
ween Jaipur and the disrict headquarters 
in Rajasthan ; 

(b) the number of District head-
quarters linked with Jaipur by STD 
and the 'number of those not linked so 
far; 

(c) the renson for not linking the 
remaining district headquarters; 
and 

(d) the time by which these dis. 
trict headquaters would be linked with 
Jaipur by STD ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
(SHRI RAM NIWAS MIRDHA): 
(a) Provision of STD facilities 
between District headquarters and res-
pective State capita I, was approved 
during Sth Plan period which includes 
linking Jaipur by STD with District 
headquarters in Rajasthan. 

(b) Out of 27 district headquarters 
5 have been linked by STD with Jaipur. 
Jaipur is also a District Head-
Quarters of Jaipur District. The re-
maining 21 districts are yet to be lin-
ked by STD. 

(<:) The service could Dot be 
provided due to limited availability of 
transmission and switchioa equipmeot 
in tbe country. ' 

(d) Subject to the availability of 
transmission and switching equipment 
all the remaining district headquar-
ters are likely to be linked 
with Jaipur by STD progressively 
during the 7th PJan Period. 

Implementation of Minimum Wages 
Act by States 

112. SHRI MOOL CHAND DAGA : 
Will the Minister of LABOUR be 
pleased to state ; 

(a) whether the prOVISIons of the 
Minimum Wages Act and the rulings of 
the Supreme Court emphasising that 
payment of wages to the workers less 
than the minimum wages so fixed by 
Government wouJd be treated as forced 
Jabour, are being implemented in eacb 
State in the country; 

(b) whether some instances of viola-
tion of the Act have been brought to 
the notice of the Union Government, 
if SO, State-wise details thereof during 
the last two years; and 

(c) whether Union Government have 
issued directions to States to foHow the 
provisions of the Minimum Wages Act? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUll 
(SHRI T. ANJIAH): (a). (b) and (c). 
Under the provisions of the Minimum 
Wages Act, the State Governments are 
responsible for fixation/revision and 
enforcement of minimum wages in the 
employments included by them in the 
Schedule. Accordingly, copies of judge-
ment given by the Supreme Court in 
Writ Petition No. 8143 of 1981, People's 
Union for Democratic Rights and 
others V.I. Union of India & Others 
were forwarded to the State Govern-
ments and Union Territories Adminis-
trations for compli~ncet According to 

tDformation received, State Govern-
ments/Union Territories Administrations 
have made various arranaements to 
enforce the minimum wages fixed. 
Implementation of the Minimum Waaes 
Act is being reviewed by the Ministry 




